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DA~P. OF ORDP.R: 20.9.2002 

Bhanwa !=:ingh Gurjar son of !=:hri Po'karmal Gurjar, aged ?.8 

years, resident of Village C::oti Post, Buc'lana, 'T'ehsil ann 

nistri t Jhunjhunu (~ajasthan). 

• ••• Applicant. 

V"RRC::UC:: 

1. Union of Tndia through its C::ecretary to the 

ent of rndia, Department of Posts, l'~inistry of 

Commun'cations, New Delhi. 

2. Post l"laster General, Rajasthan Western Region, 

Jodhpu • 

3. 'J'he c::uperintendent of Post Offices, Jhunjhunu Postal 

Division, Jhunjhunu. 

4. C::hri Pan'kaj Kumar son of C::hri Ummec'l_ C::ingh, resident 

of Vi~age and Post 

Gramirl na'k C::evak 

Pratap Pura via Jhunjhunu and wor'king as 

Branch l='ost Haster, nessosar, nistrict 

Jhunjiunu. 
• •• Responnents. 

l''lr. 1'1 c::. Gurjar, Counsel for the applicant. 

CORAH 

l-lon' h e 1'1r. H .o. Gupta, l'~emher (Administrative) 

'F{on'h}e ~'1r. H.L.r.hauhan, l'~emher (Judicial) 

ORDF.R (ORAL) 

" 'l'he applicant is aggrieved of the letter elated 

?.?..h._nn?. whereby one Shri Pankaj Kumar has heen appointee'~ as 

:Rxtra Departmental Post 1'1aster in preference to his 
I 

cannf' _ature. In relief, he has prayed for holding the 

appoi tment of C::hri Pan'kaj Kumar, respondent No. 4, as 

ille al and applicant he treated as having heen selected for 

the aio post. 

~-



• 

2. Heard the learned counsel for the applicant. He 

suhmi ~s that applicant has filed. a representation to 

c::uper~[ntendent Postal C::ervice,~ 1 Jhunjhunu (Rajasthan) i.e. 

"R.espofd.ent No. 31 on ?S.h.?.f'lf"l? giving a copy to other 

respondents "~Jut the same has not ~een repliec'l. 
I 

3. 1:'7i thout going into the merits of the case 1 we are o-F 

the view that the representation of the applicant should ~e 

dispoJed of first. ~ccordingly this 0~ is disposed of at the 

admis,ion stage with a direction to the applicant to file a. 

fresh [ representation to the "'R.espon<"'ent No. 3 along\vi th a 

copy lf this order \vi thin l s days and hy c::peed Post in or<"'er 

to avoic'l. delay 1 in that event the Respondent No. 3 shall 

d · I f h · - t t · · th · · ,_ f th ..:! t lspose o__ lS represen a 1on w1 _ 1n s1x wee"-s __ rom e ua e 

of refeipt of the representation ann inforl"J. the applicant 

promptly. 

- , I 
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